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Ngu Dslhi, this the loth day of 3uly,l995

Hon'ble 3hr i 3.F. Sharma, Member iO)

Shri 3ama-l Odd in,
s/o ^hri Aliaha Uddin,
r/o W-204, Anupatn Apartmants,
Sh.hdara,Delhi

and last employed as

Senior Deifprs Inspector
in the Northern Railuay
Govt, o'f India, *
Baroda House,Meu Delhi,

By Advocate: None
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Union of India
throuQh the Chairman
Bailuay Board,
Rail Bhavan,Nau Delhi,

'ha General flanager.
Northern Railosy,
Govt, of India^
Baroda House jNeu Delhi,

By Advocate* Shri K,K, Patel
Rqs po nda nts
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None appe-^rs for the applicant though the

case uas giveo a pass over and taken at about 4 p.m.

again. The applicant t)iis a grievance agoinst the

•rdsr dsced 12,3.93 by uhich a recovery has been

ordered for retention of the allotted railuay quarter

in an unauthorised manner for the period from 1,2,91

till 3.2,92 and a radovery of rent at the rate of

::g,910/- p.m. from 1,2.91 to 31,5,91 and at the rate

of Po,1820/- p.m. u.a.f, 1.6.91 to 4.2.92, Uater
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charges and Safai ch^rdpc Pfocri-rges ate. uera ordered to b e

recovered. The reamndpn^i , rrespondent's counsel Shri K.K, Petel

ppinted out thot tho applicant ofter ratira^ant

from 31.1.91 did not uacata the quarlsr nor sought
the parmission for retention of the quarter after

ratirenont. „ pemission ha could
haue retained the quarter for a period of four

months. The applicant ftled a suit for correction

of data ef birth alleging that he could not retire
by uhu acuual data of birth on 31,1,91, The

opplieatlon for corroction of date of birth uas

lu.. u^.od on 20.1.S0. The applicant appears to

ba not interested in the maMpr ti-ne mdouer. In viso of this,

the application is dismissed in default.
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